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RESOLUTION RE CONTROL AND
REGULATION OF PRODUCTION
AND EXHIBITION OF FILMS—
concld.

Mr. Deputy-Speaker: The House
will now resume discussion on the
resolution moved by Shri N. M.
Lingam on the 3rd August, 1956,
regarding control and regulation of
production and exhibition of films.
Out of 2 hours and 15 minutes allotted
for the discussion on the resolution,
2 hours and 14 minutes are left for its
discussion today.

Shri N. M. Lingam (Ccimbatore):
Mr. Deputy-Speaker, as the House
knows, the resolution that I moved the
other day seeks to invest Government
with greater powers so that it may
effectively control and regulate the
production and exhibition of films in
the country. This raises two ques-
tions. One is, if the state of the film
industry in the country is such that
greater control and regulation is
necessary, and the other question that
naturally arises is, if the present
powers of the Government are not
adequate to deal with the situation.

To deal with these two aspects, one
has naturally to go to the power and
influence of the film. I need not
dwell at length on the great influence
the film has on the human mind.
Along with the Press and the Radio
it has become one of the three power-
ful means of mass communication and
it can be said that its power is far
superior to that of the Press and the
radio put together.

Sir, in this connection I shall refer
to the power of the film referred to
by our Prime Minister during his
inauguration of the Film Seminar held
here recently. This is what he said:

“The influence in India of films
was greater than the combined
influence of books, newspapers
and periodicals, and anything that
was likely to have such a compre-
hensive influence was of the
utmost importance from any point
of view, whether in terms of art
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or of moulding younger genera-
tions.”
Therefore, the
added:

“The Government must be inti-
mately concerned with it, though
in what manner might be a differ-
ent matter.”

He did not like too much inter-
ference by Government, but Govern~
ment must inevitably be concerned
with an industry which had such
tremendous and wide influence.

I need not take the time of the
House in going further into explain-
ing the power of the film. Now that
it is universally recognised that the
film has become of such great influence
for mass oommunication, naturally,
we seek to find how it affects society.
It has like all powerful things the
capacity to affect society for good er
bad. We have the atom bomb. The
power of the atom can revolutionise
the world by bringing peace and
prosperity to the people if it is used
-for peaceful purposes; or it could
create wholesale destruction. So, Sir,
anything that is powerful in the world
could be used for the tremendous
good of the people or for their down-
fall.

Sir, of late there has been a general
searching of the heart an(i that of the
mind with regard to the influence of
the film throughout the country.
Advanced countries In the west have
carried out enquiries into the influ-
ence of the film on the mind of adulis
generally and on that of the younger
generation In particular. Various sur-
veys have been made and one of the
greatest flim-producing countries,
namely, the United States of Amaerica
have probably undertaken the most
comprehensive survey. The fact that a
body like the United States Congress
thought it necessary to go into the
question of the effect of the film on
the people shows the importance
attached by that body to this very
great problem.

1 shall ask the indulgence of the
House to go into the state of the film

Prime Minister
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industry in that ecountry and to quote
some of the findings of this Senate
body which went into the matter
recently.

“The Supreme Court has net
ruled that the constitutional
rights of a ‘free screen’ or of =
‘free press' include the right to
present any idea that may come
to a film Zroducer’s or editor’s
mind. While the Supreme Court
has handed down no legal defini-
tions, it has tacitly acknowledged
that that which is obscene, incites
to violence, or otherwise jeopar-
dizes law and order is subject
to legal restraints on the screen
as in everyday life.”

In the concluding oart of their
report the Committee observes—

“The violence and brutality in
motion pictures which has coin-
cided with increased behaviour
of this type on the part of young
pz2ople must be counteracted with
a strong insistence on the part
of moticn-p.cture producers to
adhere to the principles of the
Motion Pidture Production Code’
which outlaw this type of film
content. The motion-picture
people must assume the responsi-
bility of helping young children
form opinions and attitudes that
will help them meet the problems
of living in our complex society
to the best interests of both.”

So, the body which went into this
guestion has come to the conclusion
that its influence has not been such
as to make people live a decent living
as to enthuse the people for better
life, for a better taste in life, for
appreciation of art and beauty in life.
Strange as it may seem, if one goes
through the report, it will be clear
that all evidence tendered before the
Committee is against the present
trend of films, for its ‘capacity to do
any good. But, unfortunately, the
stranglehold on the industry of big
business is such that the conclusions
of the report are equivocal.

Several rcports have been published
by the UNESCO also on this question
of the influence of films on society.
While they agree that the film has
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great influence on people, young and
old, they are not unanimous in their
conclusion that greater control is
necessary so that the film industry
could be regulated by Government.
In a country of free enterprise like
America they are obsessed by this
theory of laissez faire. One could
easily wunderstand it. It is also
possible that the study of psychology
in the west is not so advanced as to
precisely find out the effect of the
motion picture on society.

They generally are of the view that
for people especially children and
adolescents who are of balanced
minds, who have had good upbringing,
who have had good family relations,
the film, however bad it might be,
will not constitute a menace. It is
for the children the adolescents who
have a predisposition to crime or for
delinquency of any other type that
the film is a positive danger. But in
our couniry witn our fve thousand
years of experience of study of the
mind of the young, we know that the

"influence of ideas on mind is wvery

subtle, but at the same time very
effective, We  know  that the
mind is such a delicate mechanism
that any suggestion, any idea it comes
into contact with, is bound to affect
it. It constitutes a dause -and the
effect must be there. It may be that
the effect is not manifest as soon as
the cause occurs, but we know Indian
psychology has proved that any idea,
any new idea, or any new impression,
affects the mind profoundly and the
effect though +it may not be apparent
at the time of the occurrence of the
cause does affect the personality of the
individual. So, we need not in this
matter be guided by what surveys in
the west have shown to us. It is
interesting for us to see that all these
surveys had shown that the influence
of the film of late has been deleterious.
That is the general position of the
film industry in the world at large.
It is not surprising, therefore, that
there is censorship of some kind or
other in every country in the world.
The method of censorship varies. In
the U.S5. A, for example, the industry
itself through the institution called
Production Code Administration, seexs
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to censor films. In the UK. and the
Scandinavian countries, the system 1is
still more advanced and is probably
the best having regard to the condi-
tions obtaining in those countries.
But, it is also admitted that censor-
ship with all its comprehensive code
has not been able to curb this trend
on the part of the film industry to
pander to the lower tasteg of the
people and to create artificial condi-
tions with a view to afford an escape
from the hard realities of life, to
glorify crime and viclence and to
mdulge in sadism.

With this brief survey of the
influence of the film on the people
the world over, I wish to refer to the
position of the film industry and its
relationship with the people of this
country. We know the film industry
started from scratch. It has deve-
loped without much financial assist-
ance from the Government. It has
developed without any organised
technical or other help. It has pro-
duced good pictures; it has also pro-
duced some very good artistes. But,
on the whole, we have to admit that
it has not come up to our expecta-
tions. We do not grudge it and it
will be unfair on the part of the;
Members of this House not to give
eredit to what has been done. But, we
expected the film industry in the
country to reach greater heights,
in harmony with our civilisa-
tion of 5000 years, heights in con-
formity with our great culture and
our national ideals and great tradi-
tions. I do not know if it is worth-
while going into the causes which
have contributed to the inability of
the industry to rise to the expecta-
tions of the people. The film indus-
try, for its part, lays the blame at
the door of the Government. It says
that it has developed without much
assistance from the Government, that
it has been struggling against heavy
odds. unfair competition from foreign
films, lack of technicians, lack of
adequate market and innumerable
other  difficulties. An impartial
enquiry into this state of affairs has
been made by a Committee- consti-
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tuted by the Government to go into
the working of the film industry.

According to that report, we have
about 2,428 permanent and semi-
permanent and about 793 cinemas
located in tents. The daily attend-
ance of cinemas in India is 16 lakhs,
which works out to an annual attend-
ance of 60 crores. This should give
us an idea of the vast influence of the
film in our country. In a year, nearly
double the population of the country
sees films and is affected by it for the
better or for the worse.

I wish to say a few words on the
question of the control exercised by
the Government on the film industry.
The Central Government has no
powers to control the production in
the industry. The production of films
is a State subject. The Central Gov-
ernment can only sanction the exhibi-
tion of films in the country. It is
rather anomalous that when the
Central Government has the press and
radio directly under its control, it
should have only partial control over
the most powerful mass media of
communication namely the film. The
first thing that I would suggest is that
the question of production of fllme
should be oentralised. At least it
should be brought into the Concurrent
List so that the Centre may have a
more effective voice in the production
of films. Unless that is done, you
cannot lay down any policy to be
followed by the industry in the pro-
duction of films and no effective check
could be exercised on the tendency to
produce films according to the whims
and fancies of the producers. That is,
acdording to me, a very necessary
step if the Government really wants
to have an effective voice in the fllm
industry as a whole.

I shall refer to censorship. The
Government centralised censorship
after the recommendation of the Film
Enquiry Committee which was
appointed in 1928. It took several
years for the Government to come to
this decision. But, it is a welcome
decision and they have done it. They
are trying to make it as effective as
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possible. There are several lacunae
in the process. Under the scheme, no
approved copy of the script is deposit-
ed with the Censor Board or with the
Government. The producers can sub-
stitute portions of a censored film by
others of equal length which the
Board has never seen. The trailers
which are shown are not to be certi-
fied. No scrutiny of the publicity
materials, the photographs issued to
the journals and the daily press and
for display in the Ilobbies of the
cinemas is made. Posters exhibited
outside the theatres are also not
scrutinised by the Censor Board.
There is no legal provision for prior
scrutiny of scripts. No scrutiny also
is made of films before export.

There is also another dangerous
aspect. I call it dangerous because we
follow the west in classifying the films
into two categories, A category and
U category films. The A category is
for adult audiences only and the U
category fos universal exhibition. This
is just a copying of what is the prac-
tice in the west. What is happening
is, when a film is advertised for adult
audiences only, the producer does not
hesitate to exploit the impled
salaciousness of that film. He makes
much of the fact that it is for adults
only. The result is that even adoles-
cents and others go to these films.
How does the Government regulate
the audiences in the theatres? They
do not insist on age certificates. You
cannot expect the policemen or magis-
trates to stand at the entrances to see
that only adults enter the theatre to
see pictures certified for adult
audiences only. Although pictures are
divided into A category and U cate-
gory pictures, in actual practice, this
leads to an abuse of the concession
because it is difficult to see that adults
alone see pictures of the A category,
and children are severaly excluded
from such pictures, We need not, in
this respect, be guided by what is
happening in the west. We have oer-
tain standards, norms and values of
our own. It should be beneath us to
see the exhibition of a film which is

438 LSD.
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not suitable for the people at large.
If a picture is decent, people without
any distinction of age must be able
to see it. The very fact that a cerfain
picture is limited to a particular
audience shows that there is some-
thing seriously wrong with it, and I
would strongly urge that this dis-
tinction should go. Our pictures
should be of such a high order that
no one should be afraid of exhibiting
them universally.

So, my point was that there are
difficulties in the enforcement of this
censorship. And with regard to foreign
films, what is happening? The Censer
Board is very stringent in its applica-
tion of the code with regard to foreign
films, we agree, but the background,
the tradition of the West is different
from that of ours. So, even after the
stringent scrutiny of Western filma,
we find that the Western pictures are
revolting to us, because we do not
view it, at any rate the vast majority
of the people that go to films do not
view the films from the point of view
of the background, the tradition and
the culture of the West. So, the effect
is that either we have a distorted
view of the people of the West, of
their culture and tradition, or we try
to imitate them thinking that that ls
the best in Western life. Either way
it is fraught with danger. It would
be best if the West realised and co-
operated, seeing the reactions in dur
country to their films that are export-
ed, but in the absence of such a
reciprocal arrangement, the result Is
that we suffer for the deficiencies In
the production code administration of
the Western countries. The principal
country that exports films to us is the
United States and unless a more
rigorous polidy is followed with
regard to the import of films from
that country, we have to put up with
what I would call the objectionable
features in the Western films, because
if the censor is to apply our standards
to the Western films, he would not be
able to certify even a single film, and
if he allows it from Western standards,
it is bound to cause upsets and dis-
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anuihbnum in the minds of people
who visit the cinemas in our country.
I do not suggest a ready remedy. I
da not say the import of foreign films
should be completely banned. It is
up to the Government to find out
ways and means of regulating the
import of foreign films so that the
Indian films. may grow unhampered
by the evil influences of these Western
films.

The House would be interested, I
am sure, in the verdict of the UNESCO
which conducted a series of studies
on the film and the radio and the
press. In its conclusions it gwes this
warning:

"“The warning given by the
censors to producers and directors
who consistently make brutal,
violent, degrading or outrageously

_ pessimistic and negative films,
. should have our full approval”
- Then again, they say:

*They (the children) are per-

‘ fectly capable of deriving benefit
from the: performance; certain

: films elevate them morally; others

: falsify their moral sense, accus-
toming them to see in an agree-
akle and flattering light (to the
point where they find it normal)
robbery, adultery and injustice, to
mnention ' only these aspects of
dmmorality.”

80, there cannot be any two opinions
ahout the evil effects of these films
on vast masses of people not only the
waorld over but also in a country like
ours. I am not able to see how Gov-
brmment has been able to adopt
measures to check this tendency on
the part of tha film industry to dorrupt
the minds of people. Perhaps it
would be truer to say that the film
industry in the country has been
imotivated by the box office. They
have not paid any heed to the conse-
guences of their enterprise on society.
Their stand actually has been that
they invest huge sums of money in
pictures and unless this costly product
finds a vast audience to consume it,
they will be put to a loss, but this
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reflects a very sad state of affairs.
Every institution in the world has to
subserve some ideal. Every institu-
tion has a great social purpose. It is
true the absence of & definite policy
on the part of Government in regard
to the direction, purpose and regula-
tion of the industry has been partly
responsible for the present drift in
the film industry. I expect the hon.
Minister for Information and Broad-
casting to let the House know what
he proposes to do in the matter of
organising the industry, in the matter
of co-ordinating the adtivities of the
industry and giving it a central diree-
tion and policy, what he proposes to
do with regard to the setting up of a
Film Bureau, with regard to the train-
ing of technicians, with regard to....

Shri Velayndhan . (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
The whole production may be taken
over by the State.

Shri N. M. Lingam: That is a sug-
gestion and I think you will develop
your point when you have an oppor-
tunity.

Shri Velayudhan: Of course, I
witl have the opportunity, I think.

Shri N, M. Lingam: I would re-
quest the hon. Minister to tell the
House and the industry at large what
Government's attitude towards the
industry is, how they propose to
reﬁulate the growth of the industry,
to ‘what extent they are alive to the
difficulties of the industry, to what
extent the industry is to blame, to
what extent the public, the press
and the Government are to blame.
Unless there is a clear stand on the
part of Government, the industry
will not be able to adjust itself. It
is’ true, the industry owes a great
déal to the public. It has to regu-
late itself, it must have a self-regu-
lating machinery as in other coun=-
tries but the day when such a state
of affairs would be witnessed in this
country is not yet, because we have
not yet made the beginnings of a
reorientation in the film industry of
the country. The film industry has
yet to think in terms of social good,



3713 Resolution re Control and 17 AUGUST 1956 Regulation of Produc- 3714

raising the culture of the people,
raising the commonest man and
giving him the highest taste in"life.
So, the Government has to step into
the picture. If that is not done and
the industry is left to itself, the period
©of transition and adjustment of the
industry to the meeds of the: people
in a changing, dynamic society, will
be painful, will be leng,drawn out
angd . the. result will be that people
will suffer. -

As an eminent author said, the
cinema ‘must acquiré letters patent
of nobflity as the theatre and music"
have “achieved. We are launching
great schemes of social and economic
development, but we have huge
leaks in our development, and ane
such huge leak in our national effort
is the bad influence of ‘mass media
of communication like films. If the
nation as a whole is to be raised,
such leaks must be plugged and
here it is that Government must
step in. Let us not allow the films
to corrupt the minds of our youths.
The youths are the flowers of our
country. The youth and children
are our treasure; they are our assets.
They are the citizens of tomorrow.
So, let us not corrupt their minds,.
blight :their . imagination --and spoil
their spirits through the mass media
of communication.

wk keep ourselves open to all
manner of influences. We import
pornographic literature and all kinds
of agazines. We show all kinds
of films. At the same time, and in
the same breath, we exhort people

aa

to improve their conduct, to be
capable of rendering the greatest
setvice ‘to the country, to develop

their personalities, and so on and so
forth. We quote the Constitution ad
nauseum, and say that we are giv-
ing the fullest opportunity to every-
one to grow. But the time has
come when the national effort must
be conducive to the greatest good,
when national energy has to be con-
served for the welfare of all, and
when the negative influences have to
be exterminated. It is in this con-
text that T propose that article 19(2)

tion and Exhibition of
Films

should be amended, so that Gov-
ernment could have greater powers.

The House will remember that
when a question was put with regard
to the memorandum of an associa-
tion of mothers in Delhi with regard
to the influence of bad films on the
children, the Minister said that he
could not do anything in the matter,
because he was powerless; and i
the House so desired that he should
have more powers, and it gave him
more. powers by amending the Con-
stitution, he would act, and he would
be able to act. Now, there is an
:opporfunity to the House to invest
:Goyernment with more powers, so
that they may check this evil ten-
dency.

The cemmittees that have enquir-
ed into the state of affairs in the
west . hawewshown that mothers from
.all over, the world have given evi-
dence and have shown in unmis-
takable terms their uneasiness, their
anxiety and their apprehensions, in
regard to the effects of films on the
.younger generation. -dn  our own
country, there are other difficulties
also, which are beyond the reach of
the censags.

The main classes of films are the
social films, the biographical films,
the _mythological films . and the
‘Fantasy’ films. In the social films,
the theme is entirely divorced from
the realities of life.

. Mre. Depuly-Speaker:  The hon.
Member wanted only ten minutes at
that time. He has got them already.
"1 have got the names of about
eight Members on my list. Surely,
the hon. Mover himself would like
other Members also to contribute
something...

Bhri N~ M. Lingam: I shall con-
clude in about five minutes’ time.

I was saying that there are four
main classes of films. The social
films are entirely divorced from the

realities of life. It is the same
triangle of love; the theme ends
with a note of success for virtue.

But its effect on the people is that
it leaves them confused.
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Then, we have the mythological
films. In the mythological films,
great caricatures are made of gods
and goddesses held in great venera-
tion. Qurs is a secular State. We
respect every religion, every creed,
every sect; from the snake-worship
to the highest form of worship, every
form of worship is respected. But if
a producer makes fun of our gods
and goddesses, showing them in
dances and in revelries, such a kind
of attitude wounds the susceptibili-
ties of millions of people.

Some attention has been paid to-
wards the production of biographical
films. But even there, with regard
to the details of the life of the differ-
ent persons, there are controversies.
We have the recent example of
the films in respect of Kabir and
Bhagat Singh. So, the slightest in-
accuracy raises a chain of controver-
sies. Here, again, the censors are
helpless.

1 am sorry to say that in the
south, especially in that part of the
country from which I hail, there is
a campaign, as is sought to be
shown, an alleged campaign of the
north against the south. There is
also a series of films showing com-
munal hatred among the southerners
themselves. I would have liked to
give more details of thrse films and
their effects on the mind: of people,
but since the time ig short, i refrain
from doing so. But I would only
point out that these are the broad
trends of our film production, and
they are doing positive harm to the
country.

I would conclude by saying that
here is a greast opportunity to the
House to invest Government with
greater powers, so that they may
step in and control the film indus-
try more effectively. I cannot say
that Government have been above
any criticism, all these years. They
have allowed the industry {o drift
far too long. I do not know what
powers Government want. At one
stage, they wanted an amendment
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of even article 19 (6), which would
empower them to regulate the in-
dustry in public interest.

These matters have to be examin-
ed. And it is for the Minister to
say whether the existing powers
are adequate or he wanis more
powers. I, for my part, however,
would urge that Government should
be given all the powers necessary,
so that the great power of films may
be used as a great lever for the edu-
cational and cultural advancement of
our people, and also to subserve our
national ideals to the great glory of
our land.

Mr. Deputy-Speaker:
mioved:

Resolution

“This House is-of opinion that
Government should introduce
legislation to amend article 19(2)
of the Constitution, so as to
enable the Government to effec~
tively control and regulate the
production and exhibition of
films in the country.”.

Two amendments have been tabled
to this resolution, one by Shri Shree
Narayan Das and the other by Shri
C. R. Narasimhan. Do the hon.
Members want to move them?

Shri Shree Narayan Das (Dar-
bhanga Central): Yes.

Shri C. R. Narasimhan
giri): Yes.

(Krishna-

Shri Shree Narayan Das: I beg to
move:

That for the original Resolution,
the following be substituted:

“This House is of opinion that
before intreducing legislation
to amend Article 19(2) of the
Constitution, a Committee con-
sisting of members of Parlia-
ment be immediately appointed
to enquire as to how this article
has so far stood in the way of
effective control and regulation
of the production and exhibition
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of films in the country with ins-

tructions to report within three

months from the date of its ap-

pointment.”

Shri C. R. Narasimhan: I beg to
move:

That for the original Resolution,
the following be substituted:

“This House is of opinion that
it is necessary in the interests
of national unity and social
progress as well as a healthy
moral and cultural life in the
country to control and regulate
effectively the production and
exh.ibition of films, and, there-
fore, recommends that Govern-
ment should see whether at pre-
sent there are adeguate powers
available for this purpose and if
found necessary it might take
up the question of amending
the Constitution for necessary
powers.”

Mr. Deputy-Speaker; These amend-
ments are before the House. I am
not placing any time-limit on
speeches. But the House will see
that there are about ten names, with
me, of persons who want to speak
on this resolution. We have 2 hours
and 15 minutes for this, and the
Mover himself has taken 45 minutes.
So, no hon. Member should exceed
ten minutes.

Shri Achathan (Crangannur):
Though no chits have been sent, we
also would like to speak.

Mr. Deputy-Speaker: Certainly, I
would presume that every Member
present here wishes to speak.

Shri Shree Narayan Das: The
House is extremely grateful to the
hon. Member who has moved this
resolution, for he has given an oppor-
tunity to this House to express its
views on a very important subject
which affects the whole community
in India.

Some time ago, I had tabled a
question regarding this matter. And
the Minister was pleased to state
that although he had received a peti-
fion signed by about thirteen thousand
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housewives and ftnothers of Delhi
pressing action to control the evil of
the cinema, and although he would
do whatever was possible under the
present Constitution, yet he may not
be able to do full justice to the case
that was represented to him, and he
pleaded his inability. He wanted
that this House should express its
views on this matter, that the Mem-
bers should give vent to their feel-
ings, and if they suggested that there
was & necessity to amend the Con-
stitution with a view to bringing
about some reforms in the matter
of the production, control and regu-
lation of films, he would be glad.

1 am very glad that this resolu-
tion has secured the ballot, and this
House has now got the opportunity.

No one can deny the importance
of films in our life. It plays a very
important part, educationally,
nationally and culturally, besides
providing entertainments. There are
various ways in which films have
an effective influence on the various
sectors of society, children, mothers,
adults and others. Although they
are an effective means for the pro-
motion of national culture, eduea-
tion and healthy entertainment, if
they are not regulated and control-
led, they may go astray and lead to
rather degeneration and decay of
society, Films which are a means
of uplift and progress may lead to
disaster. I would quote from the
Report of the Film Enquiry Com-
miittee the view expressed by some
educationists:

“On  the whole, the influence
of music and dancing of the
average Indian film on children's
tastes is not healthy or of good
quality. Children learn by imi-
tation and the gestures and lan-
guage of love scenes, dare-de-
vilry, roguery and crime leave
impressions which take some
time and more powerful and inti-
mate influences to eradicate”.

This shows that fllms are to be

controlled and regulated in an
effective manner.
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At present, as has been stated by
my hon. friend, the Centre has
control - only on the certification of
films. . The production -and - distri-
bution of films are atill-left to the
States. I am sarry I cannot say in
what way the various States have
exercised control over the production
and distribution of films. I am not
quite aware of this. I think there
may be different ways of control-
ling and regulating the production
and distribution of films in different
States. But as- long ago. as 1927, a
Committee was appointed to inguire
into certain . specific . matters with
regard to films. At that time, also,
it was suggested .that the production
of films should be regulated and
contfolled by the Centre. 1 do not
know why at the time of framing
the Constitution, production” of film
was left in the State List. It  was
not brought even to the Concurrent
List . But there-is & provision in
entry No.' 52 of the Union List which
says - that if certain industries are
declared of national importance, they
can be brought under:control by the
Centre. So like other ' indastries
which have been taken over by the
Centre, the production of films should
also be brought under - the control
of the Centre~ 1 do not Enow why
the Government have not taken steps
in. this direction so far.. In view of
the fact that this indwstry now plays
a very .great and iniportant part' in
wvarious sectors in +various ‘manmers
—this is a very -important ‘means of
mass communication—I  think_ . the
Government should have taken some
steps as will givé® them power to
regulate and cofitrol the production
of films also. .

i 2 -~

As has been stated by my hon.
friend, this film industry is not only
a means of entertainment, but with
the advance of scignee, with the pro-
grésd of science, educationists feel
that“éven filmg can be a very great
instrument o6f mass education. They
can help in the spread of education,
n teaching various subjects. There-
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fore, although I am conscious that
the Government have given a. huge
amount to a society registered under
a certain Act and they would be
responsible for films for children, T
think that is not sufficient, and Gov-
ernment should take control over
this  industry.

As regards the question whether
this industry should benationalised
altogether or it should be left to the
private sector without any inter-
ference, there are two points of view
urged. One view is that if Govern-
ment interfere with this industry
and nationalise it; then art will not
progress and there will be restriction
on the development of art and other
things. Therefore, the suggestion
is made that this industry should
not ‘be nattonalised. But there are
others who hold the view that the
individuals who aré engaged in this
industry may have in  view both
purposes: they may have in-  mind
the social aspect also. But ‘general-
ly it is seen that private persons
promote industries with a view to
making private profit. With the
profit motive in their minds, they do
not take care whether the films
produced have a good social aspect
and produce a healthy effect on
society or mot. They do - not care
to see that no evil effects are pro-
duced on society through the medium
of films.

Therefore, there should be some
control. I do net, for the time being,
advocate that the film industry
should be nationalised. But it
should be controlled in various ways.
There should be some balance be-
tween the two. Whereas iridividuals
should be allowed to produce stories
for films, their 'production, - distri-
bution and exhibition should be
goftrolled by some body to be set
up by Government with the effective
partidtpation of such- persons who
can be in a position to see whether
those films are for the - benefit of
society or not. ' nr

There is & Censor Board Iunc-
tioning at present, ; ‘but, as has been



3721 Resolution re Control and 17 AUGUST 1956 Regulation of Produc- 3722

stated in reply to my question,
sometimes even the Censor Board
isnotinapositiontoba.ntheeu-
hibition of such films as are not in
the social interest of the community.
They think that article 19 (2) of the
Constitution stands in the way of
such a course of action. Unless there
are clear grounds to show that the
film is indecent, they cannot prevent
its' exhibition.

Therefore, I would like to suggest
the appointment of a Film Council.
T do not know what were the reasons
why Government did not think it
worthwhile to give effect to the re-
commendation of the Film Enquiry
Committee for the appointment of a
Film Council. There should be a
Film Council consisting of persons
from Government and -also other
qualified independent citizens who
would advise the industry, the
Censor Board and the Government
on different matters regarding film
production. 1 would suggest that
there is necessity for such a Council
gt the Centre to perform the func-
tions I have indicated.

As has been stated here, in the
US.A. there is a separate Com-
mittee consisting of representatives
of Government as well as indepen-
dent persons to regulate production.
It has been suggested that on the
basis of the American model, there
should be a Production Code Ad-
ministration here. There should be
a Committee to look after production
and to advise the producers on
various matters so that the films

produced may be to the advantage
of the society.
Therefore, although I am in

agreement ‘with the - principles sug-
gested by my hon. friend, 1 have
moved an amendment only with a
view to see that a Committee con-
sisting' of ‘Members of Parliament
should be appointed to go into all
these questions.. Since 1 was busy
with the Bihar and West Bengal
(Transfer of Territories) Bill, 1 was
not able to find out how far the re-
commendations of :the - Film Enquiry

tion and Exhibition of
Films

Committee have been given effect to
by Government. I would like to
know what were the recommends-
But I would like to suggest fthat
there i great necessity to examine
this question of the working of the
present Cinematograph Act and the
powers at present given to the
Central Government and the State
Governinents, and how those powers
have been utilised.

5 P.M.

The control, regulation and produe-
tion of films—all these thirgs will
require to be studied. If after study,
the Members of Parliament come o
the conclusion that there is a necessity
of amending and, if so, in what way,
article 19(2) of the Constitution, then
the House should give its . verdict.
Therefore, I think the hon. Mover
will accept my amendment to the
Resolution.

Shri Ramachandra Reddi (Nel-
lore): I have very few observations
to make on this Resolution. How-
ever much I appreciate the sem&i~
ments that have been expressed-by
both the Mover of the Resclution as
well as my friend Shri Shree Narayan
Das, 1 have not been able to see eye
to eye with them in regard to the
amendment of the Constitution for
this purpose. Though .the House is
very much accustomed and habitust-
ed to the amendment of the Coneti-
tution in other sectors, I -do feel that
there is no need for the amendment
of the Constitution' for: this purpase.

The Cingmatograph Act .of 1952, as
modified - up to September 1958, has
given ample powers 1o Government
to interfere, where it -is necessary,
with the.discretion rof the produsers
and to make the.film a medium of
education and entertainmen

The industry should be coniidered
as one ‘which 'is very young in s
country. It-had its béginmings in the
year 1817 in the metion picture tralle
and the talkie movement - came “da
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1931. After a series of trials and
errors and spending lakhs of rupees
oyer this industry, the producers
haye now come to a stage when they
will be able to stand on their own
legs.

No doubt, there are certain films
which do require a good deal of modi-
fication and pruning and censorship.
I am sure, to the extent possible, the
Board of Film Censors is doing that
work to the great satisfaction of the
film-goers. To_ see that everything
is modelled on the sentiments of a
few people is not possible because
there are varied notions and varied
tastes in this country and the film
producer, knowing the psychology
of the country, tries to produce films
s0 as to suit every taste. Here and
there if there is too much of
romance, I think, the Film Board of
Censors is doing its little bit of work
by cutting such portions which are
really found to be objectionable.

.- Here, in India, we have got about
200 producers and about 3,500 cinema
theatres, apart from the touring
cinemas that are going about in the
rural areas. The producers employ
about a lakh of personnel and lakhs
of rupees are being spent every year
for the purpose of production, each
film costing about Rs. 5 to Rs. 10
lakhs. Money is found somewhere
and sometimes the distributors also
give advances for the development of
this industry.

I see that the Government, at any
rate the Minister-in-charge has been
anxious to see that the Constitution
48 amended so as to give him more
powers in the matter of control of
films and film production. I think,
in the year 1954, in the month of
.August—and it seems to be August
indeed—there was a resolution on the
floor of this House discussed, when
the Minister has said that he would
like to have more power given by
Purlisment to him for the purpose of
#mproving film production and also
for -the .betterment of the morals of
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society. I do think that the Govern-
ment is not the only institution which
should think of pruning the morals
of this country. The film-goers them-
selves have got their own tastes. It
is not every film-goer that appre-
ciates every film he sees. The
moment he sees that a particular film
is not up to his standards, naturally,
he dissuades other people from going
to that film at all.

Of course, the student population
iz there and the student population is
anxivus to see every sort of fllm;
especially in their teens, they are
attracted more by romance than by
anything else. But, we must not for-
get the fact that the film producers
have been doing their best in improv-
ing the art and the histrionic talent
of the country, in developing the
taste for music and doing everything
for the promotion of the art in several
ways. If such an attempt is going to
be restricted further, I am afraid
that the incentive to produce the
best of films will be very much
reduced and, to that extent, the Gov-
ernment will be doing something
wrong against the development of
the film industry.

I learn that the Government is
already taking several steps to
improve the film industry by way of
giving annual rewards to the best
films. I think there is also a propo-
sal to introduce a Film Production
Bureau to advise producers before
starting production. I am also told
that a Film PFinancing Cerporation
will be established to finance these
film producers and a Children's Film
Society is going to be established.
The Government has undertaken the
enterprise of producing documentary
and instructional films which are
excellent in their own way. There
is very little to be said against it and
we have everything to say in its
favour. If the hon. Members of
Parliament feel that it is necessary
that the Government should be given
greater powers to control the morals
of the country and as such the morals
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of the producer himself, I think, they
have already the powers under the
rule-making powers given under the
Cinematograph Act. I think they can
tighten up the rules and see that bet-
ter films are produced.

As a matter of fact, we see now-
a-days that historical any mythologi-
cal pictures are more in the fore-
front; and, there are, of course, a
number of social pictures too. The
soclal pictures have, no doubt, been
having a little bit of unhealthy influ-
ence over certain minds. But, that
alone should not be taken as the
main reason for the Government
having greater control over the film
industry. The Act itself 1mposes
several restrictions and Government
also take several steps whenever
they are required. The power of
the Central Government or the local
authority to suspend certain films in
certain cases is also there under the
Cinematograph Act.

1 may just refer to the opinion of
our Prime Minister when he inaugu-
rated the Film Seminar under the
auspices of the Ministry of Education
of the Government of India in Delhi
on the 27th February, 1955.

On the question of censorship he
observed “that creative art should be
allowed to improve without much of
State interference” for, he said, “the
State cannot be the judge of men's
morals.”

5 On another occasion, Dr. Radha-
krishnan at the time of the opening
of the Canadian paintings in Delhi, 1
think, observed:

“Whereas it is the function of
the State to provide food, cloth-
ing and shelter, it _should not
socialise intellectual and artistic
endeavour. The highest work of
genius is individual free, urregi-
mented and uncontrolled. The
artist cannot be told his direction.
He does not perhaps know it him-
self. The State can give art cour-
age, confidence and opportunity.
14 is to be a patron, not a master.”
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These words are very significant, and
1 commend them to the hon. Minis-
ter and other Members of this House
and not to have too much of inter-
ference in the production of films.
As it is, Government have enougnh
powers to exercise, to see that the
film, production is properly conduct-
ed.

In the end, 1 would only say that
the film production in this country
is just developing on proper lines,
and any interference by the Govern-
ment would be uncalled for. I would
say that it is not worthwhile that
the mighty arrow of the Government
should be used on the small sparrow.

Shri C. B. Narasimhan: I have
moved my amendment, which does
not vary very much from the resolu-
tion of Shri Lingam. I felt that Shri
Lingam’s resolution was somewhat
mandatory and I thought that it
should be more of the type of giving
direction in order to meet the situa-
tion. 1 commend my amendment to
the Minister of Information and
Broadcasting and I do not mind if he
makes certain verbal alterations. I
admit I hastily drafted it and there-
fore if further verbal alterations are
necessary, they may be carried out
in order to meet the situation. But
I think my amendment will meet
mepumsesotShﬁngamandot
the Minister and to some extent meet
the viewpoints of the hon. Member
on the other side who just had his
say.

As we all know, film production is
a very complicated affair. Several
people, artists, playwrights, musi-
cians and others combine and bring
out a film; it takes months and means
a lot of money. Ultimately the film
has to be sold and profit made. Sure-
ly those who produce film do not do
it for the sake of philanthropy. They
may be philanthropic-minded, may
donate and be charitable-minded,
especially for deserving causes. But
essentially they are interested just in
making money, which everyone is
normally entitled to. As a result
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they necessarily look to the box
office. They cannot spend money and
just lose it, failing to catch the box
office. Sometimes naturally the box
office may mislead them and lower
the standard of the films. These are
the difficulties of the film producers.
But Government also have some duty
in the matter. In falling victims to
the box office, the film producers
lower the standard of the films. Gov-
ernment cannot remain quiet because
they are the guardians of the adoles-
cents and children ‘of the country.
Even legally they are the guardians
and should take care of their posi~
tion, their future, their mental and
moral development. All these are
the first charge on the Government.
Therefore, Government also come in.
Thus, there is an eternal tussle
between the film producers and the
Censor Board, which' functions on
behalf of the Government. It is
wvery difficult to draw a border line
between the two. Even if any border
line is drawn, it cannot be a perma-
nent one, it will have to be flexible
and as time goes on, it may have to
go backward and forward.

Shri Lingam’s resolution is covered
by my amendment. We have to pro-
tect our youth and our countrymen
against the evil effects of the films,
and most of us are agreed on that
point. We do find that in some cases
Government have not got adequate
powers. : Therefore, it is felt that
Government should have some more
powers. I have no objection. I even
welcome it. But ome thing is neces-
sary. First, you feel that the Consti-
tution itsef should be amended. I
think it is a serious matter. I do not
mind treating the Constitution also as
a flexible ingtrument, but let us do
the amending of it carefully and cau-

tion and Exhibition of
Films

and the Minister may not actually
achieve the purpose. Even if Gov-
ermnment arm themselves with the
necessary powers, they must always
carry the industry with them. ' They
must be able to persuade the indus-
try by telling them that this is not
good for the country, such and such
step alone is good for the country and
so on. Unless Government and Par-
liament also keep alive the institu-
tion of persuation, I do not think any
improvement will take place. I am
one with the Minister and with Shri
Lingam in arming the Government
with the necessary powers.

The Minister of Information and
Breadcasting (Dr. Keskar): I thave
expressed no opinion in the matter.

Shri C. R. Narasimhan: Bu' we see
that the very existence of the Censor
Board shows that Government want
to be armed with powers. I know
that the majority here is interested in
some kind of control and having
greater powers for the Government
Naturally ,the Government will have
to take more powers. Being a party
man, I am in the Government so to
speak. I am not making a tall claim
thereby......

Shri . Veeraswamy (Mayufsm-—-
Reserved—Sch. Castes): The majroity
is for control

Shri C. R. Narasimhan: When I say
Government, it includes Parliament.
Parliament may pass a law and arm
the Government with the necessary
powers, but that alone will not be
enough. Persuasive wisdom also is
necessary—the persuasive wisdom of
the Minister and of the Government
in- carrying the industry with them
will achieve the purpose. I com-
mend my subatitute motion for

tiously -and only when the
demands. That is why I have given
notice of my substitute Tesolution.
The Government may change -the
Constitution if after examination they
find that the change is mecessary. But
that is not enough Merely having
the power will not solve the problem,

accept of the House with any
necessary verbal changes that the
M may like to m.ake

ﬁwmu@(ﬁmw—-—
wer): # sTeE WEve W A
¥ fog aurd T § v Ig waws
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Shri Veeraswamy: As the time is

very short, I suggest that every Mem-
ber may be given only five minutes to
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Mr. Deputy-Speaker: The hon,
Member shall be given five minutes.
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Shri D. C. Sharma (Hoshiarpur):
Mr. Deputy-Speaker, Sir, the problem
is not to give more powers to the
Government, to regulate the cinema
industry, but the problem is that the
Government should be wide awake,
should be alert to make use of the
powers which it has already got to
regulate this industry. 1 would like
to ask, Sir, how many pictures have
been banned during the course of
this year for their obscenity or wul-
garity? I would like to know, Sir,
in how many pictures the film cen-
sors have introduced any improve-
ment? I would like to know, Sir, in
what way the film censors have tried
to raise the taste of the public and
to raise the social consciousness of
the public? Sir, if these gquestions
are put, I think, the record may not
be very dismal, but surely it cannot
be wery satisfying. Therefore, I
come to feel that while our film
industry may be to blame because it
depends so much on box office
receipts, and while our public may
also be to blame because every
country gets the film that it deserves,
I would also say that the persons
who are there to regulate these films
and other things are not taking this
public utility as seriously as they
should.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): There is no quorum.

Mr, Deputy-Speaker: Now that it
has been brought to my notice, the
bell may be rung.

Now, there is quorum. The hon.
Member, Shri D. C. Sharma may con-
tinue.

Shri D. C. Sharma: The regulation
of this industry by law and by regu-
lations is only one aspect of the
problem. The other aspect is that
our public opinion should be so well
organised and so sensitive that it
shosild be able to exert some influ-
ence on the film producers. In all
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progressive countries, there are regu-
lar film goers’ societies or associa-
tions and these associations very often
exercise a very wholesome check on
the production of films which tend
to disrupt society in one way or the
other. I fear something like that has
not been done in this country. There-
fore, this is an aspect of the problem
into which I believe we should go.

Then, I think the problem is main-
ly of education and I must say our
Government has been doing some-
thing in that direction. For instance,
recently we had a seminar in which
Mary Seaton took part, and I think
she gave very wholesome sugges-
tions to the film producers. There-
fore, I believe there should be more
seminars to educate the producer, to
educate the actor, to educate the
technician, even to educate the story-
teller because all these persons go to
make up the film. There should be
seminars and the Government also
should show the way. Some time
back I saw a documentary which was
produced by the Ministry of Home
Affairs in the United Kingdom. It
was about the rehabilitation of delin~
quent children. The persons who
took part in that film were not pro-
fessional actors. They were just
picked up for the work and they did
very good work. I would say that
our Broadcasting Ministry should
also produce films on topical subjects
which can give the right kind of
lead to our country. I know that
documentaries are doing some good
in this direction, but they are not
enough. We are making just a
beginning so far =as children’s films
are concerned, and that I think is a
very humble beginning. At least I
think they are not going to have a
bright future because of the way in
which they have been given a start.
So, I would suggest that the Minis-
try of Information and Broadcasting
should give a lead in this matter as
it is being done in the United King-
dom by producing those films which
serve social needs and social ends. If
that is done, I think one useful pur-
pose will be served.
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. I believe that in the U.S.A. they
have what is called a production code.
It is given in the Film Enquiry Com-
mittee Report. There are. all kinds of
regulations there, how to preserve
law and order, guard against barba-
rity, obscenity, profanity ete. AN
these things are given in detail I
do not know how many of these
things are observed there. Perhaps
most of these things are observed in
the breach, but I would say there
should be a similar production code
in this country also and that there
should be conferences between the
producers and the Ministry very often
#0 that their standards of production
and the standards .of social conduct
can be  levelled up. I believe that
the crux of the problem does not lie
so: much in regulation as in educa-
tion. We must educate all those per-
sons who take part in the production
of films,

Dr. Rama Rao (Kakinada): I agree
with many of the views expressed hy
our friends Shri Lingam and othere.
There are a few differences, but I do
not understand the actual steps which
the Mover wants to propose for this,
because 1 feel Government have
enough authority as it is. Secondly,
it they really want any further autho-
Tity, they are welcome here, but they
do not want ta do anything in the
matter more than what they are
doing. On the one hand there must
be effective censorship; on the other
hand, censorship should not go to the
extent of strangling initiative on the
part of our producers. Therefore,
within these limitations the powers
they have are enough. -

I welcome the opinions expressed
about the improvement of the film
industry. Now I want to say one’or
two things not mentioned by other
friends. We are the second largest
producers of films in the world. And
T'join my hon. friend Shri N. M. Lin-
gam in complimenting our film pho-
ducers on their having come to a

" standard, and their having establish-
ed themselves and the industry on a

and then fade away.
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firm basis, in spite of the unhelpful
attitude of Government.

At the same time, our films are not
as good or as  high-classed as they
should be. There are very fine film
directors, and very fine film produ-
cers, but still we have to improve our
films. Bo, I supgest that Government
should undertake film production. 1
am not saying at present that Gov-
ernment should nationalise film pro-
duction, though they should, in;course
of time.

Our -aim now is to establish a
socialist pattern of society. When
‘we -have that ideal before us, we
must shake off our old ideas, old
restrictions and old inhibitions.
Therefore, we must think in terms of
nationalization of the industry, but
at any rate, not at present. So, 1
would suggest to the Minister to start
film production and also the produc-
tion of documentaries and features.

Of course, recently, he had stated
that the artistic talent may not be
available to Government as freely as
to the private industry. 1 doubt it
I question it, in fact. Why should
Government, with their  mighty re-
sources, say that they are unable to
obtain the necessary artistic talents?
They ought to be able to give better
terms to the actors and artists than
the private film producers. It is true
that film stars shine in the firma-
ment very brightly for a few wyears
Many of the
film stars in America. also are reduc-
ed to a state of poverty, and there
are funds organised for thk benefit
of the old film stars. On‘the other
hand. if they are under government
service, they may not get fantastie
salaries, but at least their future can
be assured.

Therefore, to begin with, Govern-
ment ought to take up film produc-
tion, particularly, production of filins
for children, historical films and other
such things. -
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I am not one of those who feel that
flms should be completely free from
romance. So far as sex is concerned,
Iamoppomdtosexyﬁlms,tortbey
are the greatest bane of our film
industry at present, but sex is a fact
which you cannot avoid.

Shri Tek Chand (Ambala-Simla):
Avoid it in the screen.

Dr. Bama Rao: I mean ‘sex’ in a
different sense.

Mr. Deputy-Speaker: The hon.

Member may avoid it in his turn, but
let the hon. Member. Dr. Rama Rao,
proceed in his way.

‘* Dr. Rama Rao: Films should have
romance, but in a decent and présent-
able form.

Coming back to the suggestion that
Government should take up film pro-
duction, I would say that we have so
many of our documentaries. To say
in the face of this that artistic talent
is not available is not quite correct.
The producers of our documentaries,
and our technicians have shown that
they are capable of the finest. of pro-
ductions. So. there is no reason ‘why
Government should not take up these
things.

They may even lose in the begin-
ning. But that does not matter. They
can experiment and ftry to gain
experience. They may commit errors
now and then. But that does not
matter. This is a huge industry, in
fact, one of the biggest industries in
the country. Why should it be lefy
to the mercies of private capitalists?

1 say that Government must take
up film production. If they cannot
eliminate the private sector—which 1
do not want at present—they  can
enter the field and start gaining
experience at least, and thus set the
standard which should be there.
Government, with all their resour-
ces—I am not speaking only in terms
of money, but even in terms of
equipment—can command many
things, which the private industry
cannot command.
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Therefore, I would earnestly appeal
to the Minister to break new groumd
and start producing feature films
generally, and especially for children.
For this purpose, it is true that we
must have new sets of rules, and new
forms and methods. The former
administrative methods, rules ana
regulations,
would not work in the film industry.
Therefore, we may have an autonom-
ous corporation, with enough freedom.
Some fine directors,—of whom there
are many—may be selected, and given
the freedom to produce. I am quite
sure, there are many film directors,
who are devoted to art to such an
extent that if Government invite
them, they shall certainly be pre-
pared to come and serve the country
in preference to getting high salaries
in private firms. 1 am sure Govern-
ment will take up these things.

Regarding foreign films, there are
many films from which we can learn
many things. There are many high-
class films which = we cannot avoid.
But more are absolutely sexy and
werthless. They are very immoral
and have a very bad influence on our
people. If Government have to
obtain further autharity from Parlia-
ment to restrict and control and
choose so far as foreign films are
concerned, 1 appeal to the House to
give it.

Regarding the ‘for adults only’
films, 1 think it is the biggest hum-
bug. If they want more attraction,
if they want more people to come and
see the film, they put the label ‘for
adults only'—so that more young
adults and old adults are attracted to
the film. - Actually, more young
adults see the film because the adver-
tisement says there is something
secret which you should not see; they
manage to see the film because you
are prohibiting them from seeing it
So this ‘adults only’ label is the most
mischievous thing. If it is really for
adults, if it is objectionable for
children, 1 would rather not have it
at all.
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Therefore, there must be greater
restriction placed on foreign films,
not only for the benefit of our psycho-
logy and morals but also to prevent
the drain on foreign exchange. There-
fore, I hope Government will take to
film production. I am sure Parlia-
ment will gladly give whatever
money is wanted for this purpose.

Shri Tek Chand: There is an
impression which seems to be gain-
ing ground that a cinema hall is a
class room where one learns juvenile
delinquency. There is a feeling that
if there be any laboratory in any
land, if there be any nursery, where
young criminals are produced, are
coached wup and receive their
refresher course, the cinema hall is a
very fruitful source. This is an
impression not confined or restricted
to the orthodox people of this coun-
try; this is a feeling also in America.
People who have devoted thought
and attention have come to the con-
clusion that crimes and criminals
receive their inspiration from some
of the motion pictures, they had on
nne occasion or another seen. Some-
how pictures depicting crime and
depravity have an abiding impres-
sion on the minds of the young and
they, in their own way, try to re-
enact in actual life the fantastic
crime they saw on the screen.

Therefore, the motion picture has
made a substantial and material
contribution to criminality. It has
also a substantial part in encouraging
depravity and moral lapses. Not
that there is any lacuna in the
present law. The arm of the law is
long enough and strong enough even
today, as it is, to check objectionable
pictures. But I am a little censori-
ous about the conduct of the censors.
I feel that they are remiss in dis-
charging their onerous duties which
they owe to the society and to the
impressionable youth of the country.
If the picture censors were discharg-
ing their functions effectively, dili-
gently and honourably, I have no
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doubt a good bit of the objectionable
yardage would disappear and would
not have its baneful influence on the
juvenile mind. This recent distine-
tion between A certificate and U cer-
tificate is most mischievous. The
moment a picture receives A certifi-
cate, which means exclusively for the
adults, it is an invitation to those
who have prurient predilections to go
and see the picture and thereby parti-
cipate in a certain mental dissipation.
‘Whose duty, Sir, is it to check the
adolescents and to allow admittance
to the adults? Naturally, the man
who is selling the ticket. And, you
will find, and I have no doubt that
the Government has facilities to find
out, that those pictures which are
advertised for adults only draw
crowded houses including adolescents
and children. This distinction ought
to disappear; the sooner the better.

Regarding the mythological and
historical pictures, one thing I would
like to say. If the object is to pooh-
pooh religion, if the object is to ridi-
cule people’s beliefs, these mythologi-
cal pictures are eminently successful.
If their aim is to raise religious dei-
ties in the estimate of the people,
they fail miserably.

Regarding historical pictures, one
thing you must see to. There must be
a very strict control to see that
cinema producers do not play tricks
with history; they do not fall foul of
the facts. Take for instance, a recent
picture depicting the life of Bhagat
Singh. There they depicted certain
things which exist exclusively in
their  imagination; certain other
scenes were referred to which had nn
existence; in fact, they were all fic-
tion. With respect to historical pic-
tures it is very proper that there
should be stricter control to see that
history as it is reflected and not
history as imagined by the producer,
with, of course, a different motive
and object.

I am not in favour of nationalisa-
tion of the Hilm industry but I do feel
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that Government should have ‘a
stricter supervision and control so
that the cinema industry which has
great potentialities for influencing
the mass mind is harnessed to the
service of good, clean and healthy
entertainment and not to pander to
the prurient propensities of the
impressionable youth.

Shri Veeraswamy; WMr. Deputy-
Speaker, Sir, I am very ' glad that
non. Shri N. M. Lingam, the sponsor
of this Resolution has drawn the
attention of our Minister for Infor-
mation and Broadcasting and of this
House to the seriousness of the dete-
rworation of the standard of our films:
Though I do not agree totally with
my hon. friend, Dr. Rama Rao, for
complete control over the production
and exhibition of the films in our
country. I also insist upon increased
control over them, because many of
the films in our couniry are so
ahscene that they affect our national
character, tradition and general out-
look on life. There-is no decency or
decorum in many of the films because
I do not think any film commences
without a love scene. Love is a secret
affair and it is not a street affair.
Nobody can tolerate a love scene in
the streets. It is, therefore, inde-
cent, it is contemptible on the part
of a civilised people to allow such
scenes to be exhibited in the theatres.
This matter is a very serious one, and
when the attention of the hon. Minijs-
ter has been drawn to this, I do hope
that he will see to it that at least the
films to be produced hereafter do not
have such obscene scenes which will
demoralise our national character
and spoil the youth of our country
and thereby will be of no use to us
at all.

You might have seen in newspapers
that Bombay women numbering about
30,000 to 40,000 expressed themselves
some time back against the exhibition
of obscene films. In our State, even
though there is lot of difference
between Rajaji and Periyar Rama-
swami with regard to several ques-
tions, both political and social, they
are one in this respect and they have

438 LSD.
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the greatest contempt for produc¥n
and exhibition of obscene films which
affect our character very much,
which mislead our youth and spoil
them. Therefore, I need not say in
s0 many words that such films should
be banned. The Government should,
exercise their control, whether by
amending the Constitution or through
any other means. They should exer-
cise control over the themes of the
stories, the dirsction of the films, pro-
duction and also exhibition. The
Censor Board should be so patriotic
as not to accept any story which
contains obscene matters.

I would urge upon the hon. Minis-
ter, Dr. Keskar, to take steps to see
that films on historical themes are
produced—films dealing with social
disabilities, . caste distinctions and
removal of the same, films aiming at
imprsvement of the general standard
of our people’s character, themes in-
stilling into the people the spirit of
social service should be encouraged.

Another thing that I want to bring
to the notice of the hon. Minister and
the House is that the exhibition of
films after 10 o'clock at night affects
our national health. I wanted also
to make this appeal to the Deputy
Minister of Health, but she is not now
here. I request the hon. Minister to
ban exhibition of general films in
theatres after 10 o'clock at night be-
cause it affects the health of the
labourers. Their health was being
affected in those days before prohibi-
tion by toddy and other drinks, but
now the films affect their health
because they attend the film exhibi-
tions after 10 o’clock at night and go
back home after midnight. Thereby
they lose their sleep. When they get
up in the next morning they are so
exhausted that they are not able to
work efficiently and well. Therefore,
I would urge upon the hon. Minister
to see that obscene things are not
produced and the exhibition of films
is banned after 10 o’clock. He must
see that good films are produced with
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a view to improving the standard of
character of the society.

Some Hon Members rose, —

Mr, Deputy-Speaker: It is time
that I call on the hon. Minister. But
# hon. Members agree to take only
five minutes each I will call them.

Shri Ragbunath Singh (Banaras
Distt.—Central): Yes, I will take
only five minutes.

An Hon. Member: It is already
past six o'clock.

Mr. Deputy-Speaker: Today the
House will sit up to 6-30. We have
not only to finish this resolution but
we have to start the other one also.
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Shri Achuthan: Mr. Deputy-
Speaker, after listening to the
speeches by a number of hon. Mem-
bers on this resolution, I have come
to feel that it is not a simple pro-
position. In fact, the industry has
come to stay, and from the statistics
that is before wus we find, that
throughout the length and breadth
of this country, even in small vil-
lages, there is a permanent theatre
run throughout the year. Hereafter,
when people will become more edu-
cated and the standard of living rise,
the tendency will be for more people
to go to the theatre. Why? Because
there is that appetite for that; there
is that desire for some relaxation or
entertainment. That desire is grow-
ing and we must give due en-
couragement to that. It has got its
cultural aspect, educational aspect
and the sense of artistic develop-
ment. We find that in many of the
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films all these things are naturally
there. We can improve matters by
the better efforts of directors and
actors. The record of the film stars
in India is on the whole creditable.
1 do not wish to go into the other
aspects of their life. But as they
appear in the pictures they have
given a good account of themselves
and they deserve to be encouraged
Moreover, we see in a proper social
picture music, dancing, new ideals,
new impulses, new emotions.

What is the position of the com-
mon man in India? Most of them
are poor, have no opportunities for
education, have no occasion for
reading, or for entertainment. So
the only source of some relaxation
for them, or to have some aesthetic
enjoyment is simply to go to some
theatre, pay two annas or four annas
and have some relaxation or enjoy-
ment for two and a half hours. This
has necessarily to be encouraged.
That is my view point.

This is a very delicate matter to
handle. Where can we curtail or
control? That is a difficult matter.
I am not finding fault with the Min-
istry. Even though they may try
their level best to see by their or-
ganisation or machinery of the Censor
Board to curb in places where it is
necessary, it is not very easy.
Opinions differ. In the case of many
a picture we find that though at the
time it was produced it was proper-
ly directed and had good response,
within a week or so, it has no res-
ponse and the film has simply to be
kept safe in a box, and is commer-
cially a failure.

L]

So unless the standard of the
society rises and unless new codes
are evolved, this problem cannot be
tackled. How far can we go with
regard to romance, where begins
the wvulgar aspect, all these are
matters very difficult of a solution.
We are not a set of saints to close
our eyes and ears. According to me
in villages this is the only source
of entertainment for the common
man, the workers, the labour, who
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must have some source of relaxa-
tion. So, necessarily it is a delicate
5ob. |

’ I do not know how far the purpose
is going to be achieved by amend-
ing the provisions of the Constitu-
tion. This could be better achieved
by voluntary effort, by very careful
and tactful handling by the Ministry
of Information and Broadcasting and
more by the associations, so that a
code of morality can be evolved by
which certain limits are not tres-
passed as to have a deliterious effect
on the society as a whole. So that,
instead of amending the Constitu-
tion, I would suggest that the Min-
istry should keep a better watch
over the constitution of the Boards
of Censors. Let us encourage them
to have such common code by which
there cannot be any conflicts as re-
gards religion is concerned, as re-
gards society’s progress is concerned.
I may even go to the extent of
saying that we must not inculcate too
much of nationalism. We find too
much of national feeling in some
pictures. This may have its un-
desirable effect in due course. That
age is gone. We must have the
future before us. The best men of
society, educationists, social re-
formers, parliamentarians or other
representatives and other organisa-
tions performing other functions
should discuss these matters and
formulate a code by which the per-
centage of unnecessary and undesi-
rable films might be reduced to a
minimum. That is the course that I
can recommend at this stags. '

Dr. Keskar: 1 have listend very
carefully to the debate on Shri
N, M. Lingam’'s  resolution which
asks the Government to take
steps for amending the Con-
stitution in order to get more powers
for controlling the cinema industry.

There is no doubt that this indus-
‘fry has developed inte the most
powerful media for mass education,
mass entertainment and mass con-
tact. It is visual. It does not re-
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quire education. One can see some-
thing living on the screen. Natural-
ly, even the most ignorant appre-
ciate it and like it. It is for this

reason that throughout the world,
now, millions of people in all the
countries regularly see the cinema

film. From that point of view, the
effect of the film cannot be judged
hy simply treating it as, for example,
any other artistic production, say, a
drama. However popular the drama
might be, because of the immense
number of people who see that, it
has a mass social effect—one film or
a group of films—and it is not possi-
ble for us to brush aside the cinema

production as simply an  effort at
mass entertainment.
I would not like here, with the

short time at my disposal, to go into
the cinema industry in detail. Since
the time this industry has become
so important and so pervading,
there have been in many countries
efforts to find out the effect it is
having on the public and the effect
it has on adolescents and juveniles.
There is no doubt that there is a
definite opinion amongst educa-
tionists, amongst judges and amongst
sociologists that the effect on the
juvenile mind of the films as they
are produced today—I am not talking
of pur country—is not a very desi-.
rable one. Shri N. M. Lingam had
quoted aptly extracts from the en-
quiry carried out by the American
senate regarding juvenile deliquen-

cy and the effect of the cinema on
juvenile crime or how far the cinemsa
incites crime. Even before that,
there have been enquiries by groups
of professors, educationists and there
is no doubt that films of a certain
type have been instrumental in en-
couraging criminal tendencies,
amongst the juveniles, tendencies to
be not affected by violence or to like
it, tendencies to commit thefts, da-
coities and tendencies to develop a
kind of contempt for human life.
Now, all these things are there, I
will not refer to them because they
are available. In our country also
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there is no doubt that the effect on
the adolescents is very considerable.
If we go to the cinema houses we
see, and an analysis has shown, that
the most frequent visitors to the
cinema are of two categories. One
are the students, the other  are the
uneducated masses, and in that in
the cities I would say it is the
students who predominate. That
being so, there is no doubt that a
consideration as to the standard of
films and how to improve them is a
matter of social importance and
national importance. We cannot
under-estimate the importance of
this subject. We have had oppor-
tunity on the floor of this House of
discussing this question sometimes
during Budget discussions and some-
times also in discussing certain al-
lied problems.

At present in this country we are
following the procedure of censor-
ship which probably was establish-
ed even before 1947 but which was
consolidated and considerably meodi-
fied during the last four or five
years. We have had the new Cine-
matograph Act, 1952 which has been
now functioning for five years. As
the present legal position stands in
our country, and that I want to put
very frankly before the House, the
censors have got certain powers given
under the law. Generally, our ap-
proach to this question has been that
the censorship code that we have
issued is within the limits set by
clause (2) of article 19 of the Con-
stitution, and all the detailed direc-
tives issued are based on that. There
are questions raised regarding the
Government's powers by many friends
who spoke here, and I find a num-
ber of speakers stressed that Gov-
ernment has plenty of power, but
it is remiss in not wusing those
powers for that purpose. I would
like, first of all, to make it very
clear that we have examined this
question in great ' detail, and Gov-
ernment is quite aware of all the
powers it has. Of course, nothing
is absolutely deflnite because in in-
terpreting certain things, it is possi-
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ble that there might be a difference
of opinion, but as far as we have
been able to examine the question,
certainly Government has the power
to impose reasonable restrictions re-
garding certain matters. As you
know, clause (2) of article 19 says
Government can impose reasonable
restrictions regarding decency, mora-
lity, law and order and foreign
relations. Government cannot go
beyond these three or four sub-
jects mentioned in clause (2) of
article 19. There might be differ-
ences in the interpretation as to how
far you can go and how far you
cannot go within these reasonable
restrictions. If one is a lawyer, one
can stretch the law to the greatest
extent, but Government has to take
a reasonable and balanced view of
things. And it is not possible for
us to bring within the ambit of this
everything possible, and say that we
have got the power, and we shall
aet according to it. I would like to
mention here frankly that, as I see
it, there are certain types of films,
which, from the point of view of
our social progress, from the point
of view of the juvenile and adoles-
cent generation, might be undesira-
ble. But can we stop them all? Can
we curb them? It is possible to say
that as far as questions of decency
and morality are concerned, Gov-
ernment can do it, and can act to
a great extent.

But there are a number of catego-
ries which it will not be possible
for us to cover, even with the best
of intentions. For example, mention
has been made here of one particu-
lar matter, and my hon. friend Shri
Tek Chand was very eloquent in
mentioning that is the historical in-
accuracies in films. He stressed
greatly production of films on na-
tional heroes, which were not true to
facts. That is beyond our law
as it is today. There have been,
and there will be doubts. Natu-
rally, if a film producer were
to take up the question of na-
tional heroes, it would be a great -
attraction. But as I see the law
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today, even if somebody produ-
ces a film on Mahatma Gandhi and
shows him in the most undesirable
postures, it would be very difficult
for me to stop the film. I can stop
it probably only by saying that that
it would cause such great resent-
ment in public mind, that the law
and order situation might be breach-
ed, and therefore, we should stop
the film.

There is also the question of films
not being specifically very objection-
able, that is, films, not having a
number of wvery indecent scenes or
objectionable scenes, but which, at
the same time, might have a general-
ly not desirable effect, from the
point of view of morality or decency.
It is rather difficult to get films of
such a generally low standard in-
cluded within this ambit.

I am trying to put before hon.
Members how far it is possible for
us to go and how far we feel it is
not possible for us to go. My main
point is that there are certain cate-
gories of films, to which some hon.
Members had referred also, and
which it is not possible for us to
cover. I have to say this, because
some Members have tried to make
out a point that Government have
all the powers, and it is only Gov-
ernment and the Censor Board, who
are to blame for all that we gee
here. I must emphatically state
that the Censor Board—and I have
had the privilege of seeing their
work at close quarters now, for so
many years—are trying to do their
best, and have done yeoman service,
as far as the question of control on
objectionable films is concerned. It
is not easy to follow a sweeping
policy regarding this.

Films come, having different sub-
jects, different contexts, different
backgrounds, and so on. . There are
foreign films as well as Indian films,
_E.very film has to be carefully looked
into, and if necessary, cuts have to
be ordered, or if necessary, the fllm
might be banned or not allowed, This

tion and Exhibition of
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is a very fatiguing and very detail-___
ed procedure. I do not think that

the censors have been remiss in their

duties. I am not prepared to accept

the statement that is made, for, it is

very easy to make such-a statement,

and it is quite possible that one hon.

Member might differ from the
censors regarding a particular scene

in a particular film. But the censors

have been trying to do their best, in

trying to follow the directives laid

down by Government and also in try-

ing to follow the general policy that

has been laid down in the code of

directives.

Apart from these differences of
opinion, I would say that they have
tried very conscientiously to do their
job well. It is not possible to do a
perfect thing. It is human to err, and
there might possibly be here and
there a few errors and slips. But
they are bound to occur, and we can-
not judge the work of the censors
by showing one mistake here or
there, or one inconsistency here or
there. By and large, if hon. Mem-
bers will take the trouble of seeing
in detail the work done by the
Censor Board during the last two or
three years, they will find that they
have done a tremendous job at great
odds, because unfortunately, they
have not been getting the best of
co-operation from the film industry;
yet, they have been responsible for
considerable improvement in the
standard of our films today. But as
Isaid,thecensnrscmgouptoa
certain limit only. They cannot go
beyond that. It is not possible for
them to take up the question of film
reform. In many directions, that
might be desirable Dr. Rama Rao
was referring to this, and I entire-
ly agree with him in many things.
But censorship is a very negative
process. It tries to stop what is
objectionable. Reform is something
positive and  constructive, that is,
trying to show something good. It
is, of course, difficult for the censor
to suggest that something construc-
tive and good should be shown. He
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can only examine what is bad and
ask that it should be cut out. That,
no doubt, is rather an unsatisfactory
thing.

I would like to mention here the
steps we feel necessary—and  we
have been trying to take—for further
improvement of, or giving  greater
guidance to, film production in the
country. References have been made
to the Report of the Film Enquiry
Committee. I might say very briefly
that we have already under prepara-
tion a Bill for a National Film Board
which will have a unit for what is
called the Production Bureau.

Shri Raghunath Singh and one or
two other friends also mentioned
about scripts being shown before
films are prepared so that no money
is wasted unnecessarily. That is
exactly going to be the object of
the Production Bureau. It will see
scripts and give Aadvice regarding
them to the producers before they
are brought before the public.

There is also a proposal to have a
small-scale Film Finance Corporation
to help in production of better films

So all these will be coming under
the purview of the National Film
Board Bill which I hope we will be
able to introduce in the wery first
week of the next session.

Government are not very keen to
control the industry or to regulate it.
I, of course, see that this is a very
important industry from the social
point of view for the future genera-
tions. At the same time, controlling
such an industry itself raiseg many
complications and problems which
Government will have to tackle
successfully. It is not possible for
Government to take such a step and
afterwards find themselves confronted
with all these problems. Therefore, we
are not Very eager to have such a
sort of control, as desired by my hon.
friend, Shri N. M. Lingam. Members
in this House are sometimes accusing
Government of trying to take .oo
many powers. I must say here that we
are not at all desirous of having so
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many powers entrusted to us, though
I do agree that where it is necessary
in the national interest that it has to
be done, Government should certainly
do it. Only if the House agrees with
Government, we can go further.

As far as the question of the Alm
industry is concerned, 1 do not think
thay from the practical point of view
it will be easy to have such a control
established or implemented. It might
create, ag I said, a number of diffi-
culties. Shri Shree Narayan Dag had
said that Government should make a
declaration under entry No. 52 in
the Union List and bring chis
industry under Central control. That
can be done, though that, by itself,
does not solve any problem. That
might be necessary if Government try
to have an overall Act for control of
the industry; otherwise, it would not
be necessary.

For want of time, I will not refer
to the question of censorship, whether
it is good and how far it should ge-
The Prime Minister's remarks have
been quoted by certain friends who
did not quote what the Prime Minister
said afterwards. If they had done so,
they would know that he said that if
films went into undesirable trends,
they would have to be curbed. But
that is beside the point. It is not
necessary. But after listening to the
debate here, I might say that we also
feel that some check and control on
films is essential in the national
interest. There is no doubt about it,
especially in a country where we are
planning for a Welfare State, it is
not possible that such a means of mass
communication, mass entertainment
and mass education cannot be just left
so free that they can produce anything
they like, whatever jts effects on the
public. At the same time, we do not
feel that we should take it over our-
selves and run it. I do not think that
is necessary or at present desirable.

Mention has been made of foreign
films. A number of other things are
there to which I can reply in great
detail. The suggestion of Dr. Rama
Rao is very interesting that Govern-
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ment should also make feature films.
1 agree with him; but it is not some-
thing which we should take up light-
heartedly. It is no question, as he
thinks, of Government not being able
to get the artistes. That day my
answer was misunderstood by him.
But I would try to make him under-
stand some other time for it may take
too- much time now. But, what I
meant is that artistic production is
not something like machine production
unless it is given to very competent
people, probably, it may go completely
wrong. Therefore, if at all we take
it up, it should be done carefully. Sut.
I do not rule out the suggestion ihat
he has made. It is an interesting sug-
gestion and we will certainly study it
carefully.

Qur view briefly is that it is neces-
sary and it is in national interests to
have a check on film production. But
that need not be by taking complete
control of the industry and regulate
it in every detail and in every way.
For the work of censorship what is
known as the Production Bureay itself
should be sufficient. But, as I said
very frankly, certain types of fllms
which are undesirable will not be
covered by this. I do not know how
this can be done. We are examining
this gquestion.

A number of friends have referred
to the different categories of films,
historical films, films which are treat-
ing in a ridiculous manner the Gods
and Goddesses. Then there are what
you call ordinarily films of lighter
tone. All these do probably come
within our competence. But when the
interpretation of the law actually
comes, we find it difficult for us to
4o anything. We are examining as to
how this can be done. If that much
is done, I think that itself will give a
sumecient direction to the film industry
in the country. I hope that in carry-
ing this out the Government will
also get the co-operation of the pro-
aucers because they also, I hope.
realise that this is not simply an
industry for profit; this is also a
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social industry and a social industry
hag to take notice of society and what
is happening there and what are its
trends and where it is going. If that
is done, I think, many of the Aiiffi-
culties will be solved and we will be
able to raise the standard of filmg in
the country.

1 have been very brief. Otherwise
the points raised by my hon. friends
nave been so many that I would nave
to take half an hour more if I want 1o
reply to them. I will, certainly, take
an opportunity at some other time,
because I am going to keep them and
give answers in detail to the points
raised here.

Ag far as Shri Lingam's Resolution
here is concerned, I am afraid it will
not be possible for me to accept it
because it is so mandatory and Gov-
ernment is asked to rush in to change
the Constitution. I know, once Gov-
ernment takes it up, a number of my
hon. friends will rise and say that
Government is trying to attack the
freedom that has been given by the
Constitution. We are ground between
two millstones and I would rather go
in for such an amendment after very
careful study and serious considers-
tion. I think I would not be able to
accept that.

There are two amendments.

Mr. Deputy-Speaker: Yes, one is of
1i Shree Narayan Das and the
other ig that of Sori C. R- Narasimhan.

Dr, Keskar: Shri Das's amendment
is for a committee. But I am afraid
that going through the whole question
by a committee might only lead to a
lot of discussion and would not bring
about any results. Shri Narasimhan's
resolution is also a substitute resolu-
tion. I would have been prepared to
accept it if the words “coatrol and
regulate effectively the production and
exhibition of films” were not there.
If he is prepared to change the reso-
lution to read “improve the standard
of films”, then I would have no objec-
tion to accepting his resolution, pro-
vided the House wants it. 1 am
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Regulation of Production
and Exhibition of Films
observing a neutral attitude in this
matter.
Shri C. R. Naragimhan: Really it
.mproves my amendment.

Dr. Keskar: If that is done, I would
have no objection to accepting Shri
Narasimhan's substitute resolution.

Mr. Deputy-Speaker: Now, I shall
put the amendment of Shri Shree
Narayan Dag to the vote of the House-

Shri Shree Narayan Das: I would
like to withdraw my amendment.

Mr, Deputy-Speaker: I take it that
the hon. Member has the permission of
the House to withdraw his amendment.

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: Let me put
Shri Narasimhan's amendment, as
modified by the hon. Minister, who is
prepared to accept the amendment
with the modification that instead of
“control and regulate effectively the
production and exhibition of films” it
ghould reaj “improve the standard of
films".

The question is:

That for the original Resolution,
the following be substituted:

“Thig House is of opinion that it
js necessary in the interests uf
national unity and social progress
as well as a healthy moral and
cultural life in the country to
improve the standard of fllms,
and, therefore, recommends that
Government should see whether at
present there are adequate powers
available for this purpose and if
found necessary it might take up
the question of amending the Con-
stitution for necessary powers.”

The motion was adopted.

—

RESOLUTION RE APPOINTMENT
OF COMMITTEE ON WORKING
OF DIRECTIVE PRINCIPLES OF
STATE POLICY.

Shri Tushar Chatterjea (Seram-
pore): 1 beg to move:

“This House is of gpinion that a
Committee consisting of fifteen
Members of Parliament be ap-
pointed to enquire into and report
within six months, how far the
Directive Principles of State
Policy laid down in the Constitu-
tion have been applied in the
legislative and  administrative
actions of the Union Government
and the State Governments.”

In this House many a time we have
discussed various matters about the
Constitution...

Mr. Deputy-Speaker: The hon. Mem-
ber may continue on the next day.

BUSINESS OF THE HOUSE
Dr, Keskar: Sir, on behalf of the
Minister of Parliamentary Affairs, I
would like to announce the following
changes in the order of Government
business in Lok Sabha for the week
commencing 20th August as set out in

the statement made this morning:

1. Further consideration of tine
motions for modification of the
Displaced Persons (Compensa-
tion and Rehabilitation) Rules
will be provided after the pas-
sing of the Jammy and Kashmir
{Extension of Laws) Bill

2, Voting of Supplementary De-
mands for Grantg for 1956-57
and Demands for Excess Granis
for 1951-52 will be taken up
thereafter.

6-39 p.M.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
20th August, 1956, .

——— -~





